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THE DEPUTY CHAIRMAN: Every
word of mine is going on record and it
will become part of history again.

UF {lAET @eed ;. A0 A
fome gy @i g 1 (=maam)

guaarfa @ ¥ arg 81 fwrE
9T AT G ). .. (wEem)

Mr. Prime Minister, they have rais-
ed certain issues, it -will be in the in-
terests of the House and the Members
if you could refer to them also to their
satisfaction.

MOTION OF THANKS ON THE PRE-
SIDENTS ADDRESS-Contd.

THE PRIME MINISTER  (SHRI
VISHWANATH PRATAP SINGH):
Madam, they are precisely first on my
agenda. [ think there is a sort of tele-
pathy between us. The issue that was
being raised by the hon. Members on
the other side is precisely the first part
of my agenda. (Interruptions).

THE DEPUTY CHAIRMAN, I would
humbly with folded hands. request
you to sit down. Have some
patience. Have some tranquilliser.
Sit down and listen to him. If you are
not satisfied he is prepared to answer.
When did he say 'no'? Why do you
want to make an issue of nothing?
(Interruptions). Please sit down. Take
your seats.

SHRI VISHWANATH PRATAP
SINGH; Hon. Subramanian  Swamy
rightly said that live issues should be
addressed. 1 wish the people gave more
life to his party. He would have been
livelier than what he is now. But in
spite of it. he is lively, (Interruptions).

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh):... find out what you
have done... (Interruptions).

THE DEPUTY CHAIRMAN; Come
on. In our anguish let us not leave our
sense of humour. Let us keep that
sense alive, sit down. (Internintions).
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It is not between, you and him. (Inter-
ruptions).

SHRI SURESH KALMADI (Maha-
rashtra); What is the humour when
Kashmir is burning?

Tlo WA QUER (IO W) :
"qgrear, . . . (WAMF) . . FlE AT
fgar a1 .. . (em®@aw) . .&5F ol
TRl 3T | BF g7 WA & Fdra & |
AE T FE FAA TG G W ey
& "EET F oo qedll Sgemr alk
F 8 N G99 AT dA@  faaram
BT GIAT T g THT AGT| AT FHTEATC
F el ddl & &7 ger agw FUA
R G Fr DT fao s @
2@ F... (). .

THE DEPUTY CHAIRMAN: I again
request you humbly.. (Interruptions)...
I am requesting everybody. You are
really becoming very difficult people.
I told the Prime Minister to mention
the issues which you have raised. Now
what is there if he is talking to Mr.
Subramanian Swamy?

(Interruptions)... ~ Mr.  Subramanian
Swamy also said something. You Can't
decide. This is not the way.. (Inter-
ruptions)...  Please sit down. Don't
make an issue of everything. It does
not reflect very well on the Members
of Parliament on their seriousness.

SHRI A. G. KULKARNI (Maharash-
tra): You can guide us. You car. direct
us. But don't get anguished... Inter-
ruptions)...

THE DEPUTY CHAIRMAN; 1. do
not know which way [ shall request
the Members to keep quiet. If 3 just
get angry, it is bad; if I say humbly,
that is also bad. I do not know which
way [ should go. Now you decide it
yourself.

SHRI A. G. KULKARNI You cannot
control that way... (Interruptions).

SHRI DEPUTY CHAIRMAN. Now
this is not fair. Please sit down, I
will not allow. I am not allowing Mr.
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[The Deputy Chairman]
Jagesh Desai, you are on the Panel of
Vice-Chairmen. You should respect the
Chair. Sit down. You may disagree. -
(Interruptions)... It is none of your
business.

SHRI VISHWANATH PRATAP
SINGH Madam Deputy Chairman,
the point was raised about Goa and
the point was raised that we have
toppled the  Covernment...  (Interrup-
tions)... All right. All right, "trying to
topple".

o guxeita Tag  wgmatiear
(fogr=) : w2 wmare &7 A7 &
YwHETT FT 6T

SHRI VISHWANATH PRATAP
SINGH; Madam, the process now has
been adopter to make an amendment
to each sentence 1 say. Anyway, I
am ready to bear with it. (Interrup-
tions)...

T oomE @z 9T A Hear |
B T A ) gusn fEe )

The point has been raised that
we have toppled or trying to topple. I
received information that the  Chief
Minister has resigned... (Interruptions)..

¥, CATET TET : FEHX F
mr"t:rr‘a’regr Faw @l @ § #H
wY FT § £ ... (W)

Nt favgaiuy gaw fag : am
#feq, amest @ UWag

¥1. WAIHTARG:, . . (SqEEW) .,
A FT AHIT qEad ¥ fau fagr
T W oA FET Fogqmew g
A F S F' gwry Ay fqurw
FT AFT Ig 9 wzwl fqar smar §
MY %M JTHR agAAT FT IF gGW
g @ &

THE DEPUTY CHAIRMAN; You
don't repeat it again and again. If it

has gone on the record, it will be on
the record. You can see it tomorrow.

[RAJYA SAKHA]

the President'’s Address 296

But please allow him to reply to what
you have asked him to reply.

o grrity fag  wggafoa
den § difaw ar &

SHRI VISHWANATH PRATAP
SINGH The point I was just making,
most earnestly and  seriously- -you
made it several times—was that how
can a weakling like us go and topple a
strong  Government like that. (inter-
ruptions)...

SHRI V. NARAYANASAMY (Pondi-
cherry): This is very wunfair. (Inter-
ruptions). Are they not ashamed of
indulging in such activities? (Inter-
ruptions)

SHRIMATI JAYANTHI = NATARA-
JAN (Tamil Nadu): This is not a joke.
(Interruptions).

SHRI ANAND SHARMA (Himachal
Pradesh); Madam, my colleagues have
raised certain  serious issues. When
there was a lot of shouting, the Leader
of the House got up and made a state-
ment which was not audible in the
din. The issues raised are serious
enough. 1 would like to point out,
Madam, that this is a Council of states
and be it the matter pertaining to
Kashmir or Goa or Meghalaya or
Pondicherry in the past, this House
has discussed such developments. This
is a serious issue. (Interruptions)

SHRI V. GOPALSAMY  (Tamil
Nadu) What you tried to do in Pondi.
cherry, you have received ir Goa.
(Interruptions)

SHRI ANAND SHARMA; Madam,
there have been precedents that see-
ing to the urgency of certain develop-
ments, the House has discussed these
developments. We would like to know,
because the Prime Minister is replying
to the debate, whether, there will be
a separate discussion to discuss these
developments. 1 would like to know
whether there will be a separate dis-
cussion or not. (Interruptions)

SHRI KAMAL MORARKA (Rajas-
than); On what? (Interruptions)
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SHRI ANAND SHARMA: On the
issues which have been raised.

SHRI V. GOPALSAMY; What are
the issues? (Interruptions). You tried
to topple in Pondicherry. You were
toppled in Goa. (Interruptions)

SHRI ANAND SHARMA; What was
the assurance given by the Leader of
the House? We were given to under-
stand that there will he a separate dis-
cussion today. (Interruptions)

SHRI V. GOPALSAMY: Andhra
Pradesh,  Kashmir etc. = Everywhere,
you toppled. (Interruptions)

LEADER OF THE HOUSE. (SHRI M.
S.  GURUPADASWAMy) Madam, 1"
would like to put the record straight.
I did not agree for discussion today. I
only said 'If you want discussion on
Pondicherry or Goa or Meghalaya or
Kashmir...  (Interruptions) we in the
Government, do not shy away from
any discussion'. The only point is
that time has got to be found for
these  discussions.  (Interruptions) We
have to pass...

SHRI ANAND SHARMA: This is a
very serious development.

SHRI M. S. GURUPADASWAMY:
I da share your concern. But we have
to finish the Government Business
first. Then, we are prepared to dis-
cuss anything. If you want that we
should sit til: midnight, we are pre-
pared to sit till midnightt We are
prepared to sit through the whole
night. We are prepared to discuss. Let
the Government Business be over first.
We are prepared to discuss any issue.
(Interruptions)

THE DEPUTY CHAIRMAN Satis-
fied? (Interruptions) The Leader of the
House says that he is prepared to dis-
cuss any matter if it is serious and
that we can sit through the whole
night. (Interruptions)

SHRI M. M. JACOB (Kerala):
Madam, we were prepared to discuss
any issue and when We were sitting

*Not recorded.
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here, we found that the ruliug party
(Members walked out We found them
going away in the night. (Interruptions)
We were prepared. (Interruptions)

SHRIMATI JAYANTHI NATARA-
JAN The Government walked out.
(Interruptions)

SHRI M. M. JACOB; We were
prepared to sit and complete the Busi-
ness. But the Members from that side
walked out. (Interruptions)

THE DEPUTY CHAIRMAN: The
matter is over. The Government is pre-
pared to discuss. We can decide about
the time and discuss. (Interruptions)

DR. RATNAKAR PANDEY:

THE DEPUTY CHAIRMAN You
have said already. Whatever you speak
now will not go on record.

DR. RATNAKAR PANDEY:

ganata : farga frarg § ad
srent | & ‘R qra fear &) qmewr
g7 g1 am 3 argn g,
(=m=am ). . .

I know, Mir Mustaffa more than you
knew him I am very sorry for him.
I am anguished. I have my anguish
for him. Please sit down.

DR. RATNAKAR PANDEY: *

_Io|amfa ¢ a9 faE W7 oaw
T Trad WA F | ww d3 wgm
(FEeid ) s 7 gmar F
T a7 A WAl 3O H W
g1 am 93 arn ) '

Please sit down. I am very sorry
Nothing is going on record.

DR. RATNAKAR PANDEY: *

u"‘ﬂ'!l"!ll’l o ORCDY i, _;iT
aiedl, B a%r TE a1 HE oTH I,

%rt; fawrd ot a7z & e =
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[Dr. Ratnakar Pande]

It is not fair your part. Sit down.

TVo COIHT qegy ¥

THE DEPUTY CHAIRMAN; Ratna-
karji, I will aigain remind you in Hindi.

§ feedt § aved o7 satar awr
&1 % mouFr sma fRare Y =ve
fearzat f3 w7 TR T wen AW
¥ 9w & gn oI9E T AT W
S oy § 4 gl 9% and §w
7T Ty 2, § A 39 T Tmar
2. .. (smawm)
I understand yOUr anguish when you
disturb my speech. Don't do like that.
(Interruption) 1 say sit down. Take
your seat. (Interruption) Nothing of
what he says will go on record.

ot qasia Tag =mgsatfaar:*

sTRASA : AT TS si’Lf’(Ehtz.

% =ff snwT) e -
T say vou sit down Take your seat.
(Iﬂteﬂuptwns) Nothmx will go on
re}:ord T et Th . -

FRN

o .-

Wo  [ATET cr'uia S B

yeaaafa : grdr F1E mRotwo
o T aRodle Y fargdt #iudy
g g 2, 8T I9 Aty ar farmiy
Fradl & st adsame oA g,
T2 ST H &Y a1 g B AR
g F% 3a% favr agrafr @A

A givasta Fog wgatfomr :*

. WATHT AfRg ¥

o

v ot grawta Tag waufen o *

THE DEPUTY CHAIRMAN. I don't
understand what you are saying. We

*Not recorded.
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cannot pass a resolution only for one
person. The whole House is worried
about all those who died in the hands
of aatankwadlis. (Interruptions)

SHRI VIRENDRA VERMA (Uttar
Pradesh); A leaderless party.

(Irtltemiptions)

st woan afgw (oqT gig) o
Ry gt 47 9 o7 S8 F, FArt Ot
W AT &, SFt Ff A Fooami
gl a‘twsﬁ@zlw BTy

EERCAT-( R~ S

G i1 WA (T WE )
PyuEY gAY HEX qarm ar, AT
oidf & e Y BT @R R FRT
garm 2 ... (wmIwTw )

SHRI VISHWANATH PRATAFP
SINGH: Madam, Deputy Chairman...
(Interruptions)

I think this is a very well earned
ailence, and I amw g‘rateful to. ..

u -

3’1’. TAHT TG ¢ el eq‘\'ﬂ!
fod % & F19g § g
et 5 s fgdr % & omam )

SHRI V. GOPALSAMY. Will the
Members from Tamil Nadu support
yous (Interruptions) This is double
standard.. . .(Interrputions)

RAMACHANDRAN

(Interruptions)

In  Pondicherry you have killed
democracy... (Interruptions)

SHRI VISHWANATH PRATAP
SINGH; 1 think, Madam, through you
I will appear that while all this is
legitimate in a lively democracy some
chance should also be given to the
other side to be heard, and 1 will
bear with the hon. Members with due
respect.
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I think the issue of Kashmir is
something for all of us to address and
about what has come as news today
in the morning we are all grieved by
the killing of Shri Mir Mustaffa. It is
a  challenge to the whole democratic
set-up. Now violence is becoming the
language of politics. And on this
issue, [ think, we all, whether sitting
on this side or that are concerned.
If this becomes the language of poli-
tics, the House itself would one day
become irrelevant, because it Is from
the election process  that we come
here to debate. If there is a grave
situation in Kashmir, this is the
cumulative result of inadequate poli-
tical and administrative response over
period of time. The political pro-
cess and administrative process failed
to carry conviction and deliver the
goods. And it was reflected, very
strongly  indicated, when there was a
total boycott of the recent elections.
Recently, encouraged by forces across
the border, as rightly mentioned by the
hon. Members, from Pakistan

SHRI S. S. AHLUWALTA:

SHRI VISHWANATH PRATAP
SINGH: So. it is the threat from
across the border, across the Indo-Pak
international  border and the people
are provoked to cross it. Now there
are declarations of open funding of
secessionist and terrorist elements.
So. this is a very serious threat and we
all have to come together. I want to
thank all the parties here that on this
issue they have come forward and we
have formed a committee also in re-
gard to it.

SHRI SUBRAMANIAN SWAMY:
Not all parties. Some parties.

SHRI VISHWANATH PRATAP
SINGH: Madam  Deputy  Chairman,
Mr Subramanian Swamy is making
interjections.

(Interruptions)

THE DEPUTY CHAIRMAN: I won't
allow you. Sit down.
*Not recorded.
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SHRI VISHWANATH PRATAP
SINGH: I am ready to listen to the
whole debate all over again and then

reply to it. Let everyone be given a
chance to debate. 1 am ready to
listen.

(Interruptions)
ft oww gt (famie )t os
data «f 3e< afse f&  €ems
FT FEWTAR IET FTIX F 49
faasr amd § 7 (swaww)

gaawmofa : wT wgN o gfae,
feT wate, sfe 1 o gadd 3 Isamy
9T /T @8 2 |

oY ;R gred Y FvETL F ERY
T are fmasr WAy § (sqwam)

SuawTafa ;. aOF Ama (SHE
9% RE ATCAT, W17 &3 STEY | (AT )
Please sit down.

SHRI VISHWANATH PRATAP

SINGH: I just could not follow the
question.

THE DEPUTY CHAIRMAN: He is

asking about the international border
between Pakistan and India. (Inter-
ruptions)

SHRI SUBRAMANIAN SWAMY:
He said Threats across the Indo-

Pakistan international border. "

THE DEPUTY CHAIRMAN: Please
sit down. He will reply.

SHRI VISHWANATH PRATAP
SINGH: I will plead with the hon.
Member to allow me some kind of
common sense. If you allow the

question to be heard, I will cooperate
with you and reply to it. Here the
question itself is very difficult. I
thank hon. Subramanian Swamy for
explaining the question to me. One
incident did take place at the Indo-
Pak international border. One was
onthe L. A.C.and onewason the
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[Shri ~ Vishwanath  Pratap  Singh]
international  border. That is precise-
ly what I said. So, I am right on my

facts. It is serious and that is why
we had to repulse it. No country can
accept it and we made our intentions
very clear that we are going to be
very firm on it. There is no question
of any compromise on the integrity

and freedom of our country. Nobody
can tread on our land without our
consent. If somebody thinks that he
can walk through India, he is sadly
mistaken. What I would plead with
the House is that these are the things
which we want in Kashmir, what we

intend to do. One is, of course,
certainly  the  administrative  machi-
nery has to be established, the autho-

rity of the State has to be established.

Without that, there cannot be any
framework or even political activity.
But, simultaneously, we have to win

back the confidence of the people of
Kashmir. It is with the trust and
confidence of the people of Kashmir
that a solution can be found. And
that is the effort of the Committee
that was formed, that some
mechanism of political activity —we
formed... (Interruptions)

SHRI
SALARIA
How can you win back the
of the
appointed

SHABBIR

(Jammu

AHMAD
Kashmir)
confidencg

and

people when the Governor was

against the wishes of thg
and the
ment? So, the Government
So, the little

there, you throttled it.

Govern-
had to
that

entire Legislature

resign. process was

SHRI
SINGH:
the advice,

VISHWANATH
I am

PRATAP
listen to all
that is the
parties

ready to
and precisely
mechanism by major and also
the National
been

to  the

Conference which have
that

position  on  the

involved in It, we respond

ground.

[RAJYA SAKHA]
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SHRI SURESH KALMADI: It
should have been before the dissolu
tion. Why afterwards? That is too
late.

SHRI VISHWANATH PRATAP
SINGH; Even those who have joined
the Committee have finally after all
these  considerations joined it.  So,

please allow them also to consider it.
Allow them also something. (inter-
ruptions).  Your own party allowed
something. You leaders have thought
over it. Let us not take it in this
way that Kashmir was so serious
and is so serious that we have all
come together. So, at the same time
those who have left the Valley and
are in Jammu—some have come to
Delhi—we have to restore their confi-
dence and create an atmosphere that
they go back and live there. About
threats  from  Pakistan, the  recent
pronouncements and actions are clear-
ly unfriendly acts. (Interruptions)

SHRI GURUDAS DAS GUPTA
(West Bengal): The Prime Minister of
Pakistan...

SHRI VISHWANATH PRATAP
SINGH: I think, I covered Pakistan...
(Interruptions)

SHRI SUBRAMANIAN SWAMY:
He said ‘'himself. It should be correct-
ed.

*e

*% *%
SHRIMATI RENUKA CHOW-
DHURY (Andhra Pradesh) How dare

you say that?

SHRI GURUDAS DAS GUPTA: It
is very serious... (Interruptions)

THE DEPUTY CHAIRMAN:
will not go on record.

SHRI GURUDAS DAS GUPTA: Will
the Leader of Opposition agree with
this?

That

(Interruptions)

*Not recorded.
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THE DEPUTY CHAIRMAN: I would
request the hon. Members not to make
undignified remarks in the House.
(Interruptions) ~ Just a  minute. Mr.
Subramanian ~ Swamy, withdraw  your
words. May be you said in a huff.
Say sorry. Withdraw your words.

(Interruptions)

SHRI SUBRAMANIAN SWAMY:
Madam, according to the Hindu
Dharma, Shakit is woman. So, he
should be pleased with this

THE DEPUTY CHAIRMAN: Don't
justify remarks which were made by
mistake. Say sorry. (Interruptions) It
is not going on record. Please do not
excited.

SHRI SURESH KALMADI: Madam.
Mr. N. T. Rama Rao... (Interruptions)

THE DEPUTY CHAIRMAN: He is
not a Member of our House. You
cannot talk about that.

SHRI VISHWANATH PRATAP
SINGH. Madam, I will not take
offence*

(Interruptions)

SHRI SUBRAMANIAN SWAMY:
Madam- did you hear what he said
about me?

THE DEPUTY CHAIRMAN 1 did
not hear anything.I  cannot...
(Interruptions)
1.00 P. M.

SHRI SUBRAMANIAN SWAMY:

Are you now to put both the remarks
off the record?

THE DEPUTY CHAIRMAN; I will
go through the record and see. I did
not hear anything. (Internxpttons).

I hereby give my instruction that
when Mr. Ratnakar Pandey gets up
without my permission, nothing will
go on record. (Interruptions).

Mr. Kesri, you are a senior Member,
you see how they are behaving. (Inter-

**Not recorded.
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ruptions).  Please bear with me. I
did not say anything. He has been
repeating and  repeating the  same
thing.  (Interruptions). No, you can-
not argue like this. Without my
permission nobody should speak and
nothing will go on record. (Interrup-
tions). I  have requested  humbly
everybody, please sit down. Let
Kesriji say something. He is a very
senior Member. (Interruptions).

urT F3  wrgd | HFF ST e
Afay | SEY I8 TRd a1 sy
ag gaa Nfmax dmr # gres F
K ST ST FET O/ OIAFT AT G

s dm uw &AQ (FEre) o
5T F 9fa gn AWl Fr S
g1 arfae | I5% I ardar 2 &
9 ST FT A §YET FrEguaEfan
7z ¥u s fdga 2

WgF A% FIEAT FT AW IAN’
M T gUE HE O FEeEd
W F ¥ gy EeT § fu 51w
gea fas@ #T I8 9T FA FW
w1 @sr @fqw | geTA ®EY F WY
W fi & f& = awr R
e W |

Jqawmfa @ Fad o, 98 1w
REHT =l 497 | AN qras 39 97
A ¥ arT g8 4 1 A AT A
ooz 3@ % T @ mErst oW
Satg A9y gty § 2 diferr )
T8 gt & At grE Fr zrgn fawre
FT 91 Ux w¥ qxqr 9%, fruaw
X1 afFq €7 98I T ) 03 &
AT FI ATAR TEAT  «Td F )
It is very irritating. After Mr. Kesri's
words nothing will go on record.
(Interruptions). No, 1 won't allow.
(Interruptions). No, I won't take
back my remarks. I won't allow. 1
am sorry, you have behaved like this
for one hour. Listen. Please sit
down. (Interruptifms). 1 am not
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[=5 =rwrufa]

allowing. Please sit down.

[RAJYA SABHA]

SHRI P. SHIV SHANKER: I am not
entitled to any explanation from you.
I only said, I am leaving it to your

SHRI S. S. AHLUWALIA: You good sense.

should withdraw your words.

THE DEPUTY CHAIRMAN; But I

THE DEPUTY CHAIRMAN; I will h K h d straich
not, what I have said. It will not be Iave tokeep.t e:lﬁl:cor strglgttgngt

. . ' am keeping the record straight...
w1thdrawq. It will be on thg record i (Interruptions)...
(Interruptions). 1 am not nearing you
Please sit down. (Interruptions). o
When your Member insults the Chair, SHRIhP' SIﬁIV hSHANKE(};’ I?mdly
where is your dignity? Please sit | go through the record.. (Interrup-
down. When the Member disrespects ions)
the Chair, wh ?  (Int - .
n.;ns)_ R gn’: o THEDEPUTY CHAIRMAN:Iwill
going to  withdraw. You  do i' go through the record. (Interrup-
whatever you like. (Interruptions). tions)..
The way Mr. Ratnakar Pandey conti- )
nuously is saying one word, again and SHRI P SHIV SHANK.ER’ After
again, it looks as if he is going to you consider, you may kindly with-

stall. I will not allow anything, and 1

draw it.... (Interruptions)...

am not going to withdraw anything. THE DEPUTY CHAIRMAN: You
Do whatever _you like. The Leader see, | asked Mr. Kesri to speak. He
of the Opposition wants to say some- said something and requested the
thing... _ (Intgrruptlons)... Please listen Prime Minister to speak. Well, when
to him in order.. (Interruptions) the Prime Minister started to  speak

Please listen to him... (Interruptions)-..

and to reply to the questions that you

" all have put, one Member interrup-

TI—{)}I{JE Iéi‘/;]l)EI; (;II:_HVTHEHAOI\I;;%S{IT ted—and since morning be has been
( : ,)' interrupting and I am going to see the
Madam, may I take the opportur'nty record to see how many times has
to, say Let us all' heﬁr the  Prime been interrupting which is part of
Minister with rapt attention. "? the record also—and you know what
L happened. There is a limit to the in-

Madam, it is true that whf:n some terruptions. [ requested humbly and
of our Members said something, you some of the Members told me not to
made certain  observations and the be bumble- I do not know what 1
Members wanted the words to be with- should be. made a request to the
drawn. But you refused. The matter Members. If you are serious about
rﬁu“ be left there. Let us leave it Kashmir. I told the Members, let the
there. I am sure that the Deputy Prime Minister speak and then you
Chairman would reconsider her ruling. could make your own opinion and get

This is a matter which we should leave

ready for a discussion. But, without

to herself. Let us leave it to herself, hearing him, how can you decide what
to her own good sense. Let us now you are going to do? you must get
hear the Prime Minister with atten- tric  exact  picture...  (Interruptions)..
tion. Please put your hands down. I am not
going to allow you. I am not in the

THE DEPUTY  CHAIRMAN: ) Mr habit of  losing temper... (Interrup-
Shiv Shanker, I asked Mr. Kesri to tions)... 1 do not lose my temper and
intervene because he is a very senior I do not lose my sense of balance. But
Member of the House.. (Interrup- a Member never asks the Chair to
tions)... asked him to speak.. (in- withdraw the words... (Interrup.
terruptions)-.. 1 am explaining it to tions)... But this has been going on...

you... (Interruptions)..

(Interruptions)... Let the Prime

Minister speak now.
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SHRI VISHWANATH
SINGH; Madam, I am thankful

PRATAP

THE DEPUTY CHAIRMAN; If the
Members are unruly or make any
remarks, I am going to take them off
the record... {Interruptions)... of
course, when they misbehave, it does
not go on record.

SHRI N. K. P. SALVE (Mahara-
shtra): Madam, we want the Chair to
be  respected...  (Interruptions)... We
went the Chair to be respected, to be
heard with rapt attention. But if a
request Was come from the Leader of
the Opposition, Madam, there was
hardly anything in it for you to get
provoked about. If you think it should
be done, let it be done; if you think
that it should not be done, it should
not be done.

SHRI P. SHIV SHANKER; Madam,
with- all my humility, may [ earnestly
request you not to get worked up?

THE DEPUTY CHAIRMAN: Well,
Mr. Shiv Shanker, I would have re-
quested you, if you were not the
Leader of the Opposition, to come here
and sit here in my place and see how
it is to be here!

SHRI SURESH KALMADI; 1 think
this finishes the matter now.

SHRI VISHWANATH PRATAP
SINGH: Madam, I am thankful to the
Leader of the Opposition because he
has made an effective appeal to the
Members...  (Interruptions)-.. He  has
a hope that he is coming to my party.
He says so in the party meetings also.

SHRI A. G. KULKARNI: For
Heaven's sake do not take him. Other-
wise you will drown yourself also. He
is like a live bomb.

SHRI VISHWANATH PRATAP
SINGH: 1 want to put on record that
any interference with our integrity,
any attempt covert or overt in uni-
form or without uniform will be taken
full cognizance of as a challenge to
the integrity of the country and we
will meet it with all the force and
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all the arsenals at our command. I
want to make it clear that for any
misadventure by Pakistan not only
they will pay a cost but they will
pay a heavy cost if they tried to make
any misadventure against us.

So far as territorial integrity is con-
cerned, it has been our tradition that
not only the Government but every
political party and the people have
stood as one; that has been our na-
tional asset. In spite of all the bicker-
ings and whatever we hear, 1 have
the fullest faith and confidence that
it is so even today. However, our
efforts to win over the people of Kash-
mir who have fought for indepen-
dence, who have been the symbol of
secularism, who contribute so much
to the country, will continue and on
this we will go with an open heart
and an open mind. If there have been
any steps which need to be corrected,
the Government will not hesitate o
correct them.

Regarding Punjab, about the wvisit
hon. Ahluwaliaji said that I have made
a misstatement. It is not so. The pro-
ceedings of the House finished, at
least part of my address, at about 2. 30
and the logistic was that it took one
hour of flying and 1i hours' reaching
the last point, i. e. Khatkar Kalan. It
was about 2 hours' distance and the
communication was there that if you
have to reach, then you have fo reach
before 4. 00 O'clock. There was no
possibility  of  reaching before that
time and so...

=t stn Yag seefear :
r‘t‘i\‘...(gzl:’!irﬁr).‘:ﬂ.E 0% arg WO
wtgaa | amsgvE &,

st ey Awi: T WT A
m s e ¥t fasr v
?

P

= qimets fae  wgemfen
am faar 2, Tafa? & sz @
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= ﬁau'ia fag sremfaar :
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(Interruptions). 1 am not asking you.
I am putting the question to the Prime
Minister.

SHRI V. GOPALSAMY: But you are
speaking in the House. (Interruptions’)

ot giawta Tag ug_ fmn :
& g ST _TEaT
“qrar” S USET 8 “w«ﬂ W‘ﬁ !ﬁ
&Y gary FT ogEr AT I@E A ¥
It W OFT A% ST WS fwar
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fafaset 9%z ST 43 gu & ' 39
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8.40 & qufen ¥ a8 war 11 &
T AT wHT ¢ Wiw 4y
foagmize § sy @9t ¥ 1 WS
|qqT A AT ST @y gar 5 am
wqqal o TE & AR |
gafal AF S AR WX ATT  WET
# gav wEe aga fag &1 afead
qr & WG AF | IF TA HE
&1 saar &1 famgres &0 & fau
&g qar 5 nonwa 3 o favaay
gam fag &1 wsr A ¥ O
grewr W f& Am aff %
ag faq ogd wr ¥ Aw fodty
qgwwma%mﬂmqaa*m
AE IWEA qA7 37 (eqaw)

WAt Ropwt Wtgt: AT ST
X WE § A2 WAL | (swAwT)

SHRI VISHWANATH PRATAP
SINGH: I have stated the facts before
you. At this rate, I may be permitted
one thing. I may be allotted one hour
every day so that in one week, I can
make my reply complete at' least. In
‘one hour, I will get fifteen minutes.

[RAJYA SABHA]

the President's Address 312

g-]tvm e Vag agsaifaan:
CE I T a‘r?‘-g HiE B3
e, & §ifad (mma)

SHRI VISHWANATH PRATAP
SINGH; I am ready to reply to every
point that is raised..................

THE DEPUTY CHAIRMAN: Mr.
Gopalsamy, may I request you to
please listen to the speech and be
quite?

SHRI VISHWANATH PRATAP
SINGH; On Punjab, recently, killings
have gone up and also the cases of
asking for ransom. The incident of
Abohar is something which is alive in
our memory and it is something which
is so repulsive that innocent people
are killed. Government have taken
many steps to see that if there is any
sense of injustice, that is removed.

About the Fifty-ninth Amendment,
there was provision for emergency in
Punjab and suspension of the right
to life. With the cooperation of the
hon. Members from all sides, we could
amend that.

Also, about the 1984 riot victims,
the demand was for Special Courts.
We have appointed Special Courts.
About the widows of 1984 riot vic-
tims, we have raised the monthly al-
lowance from Rs. 400 to Rs. 1000. But
we have also provided for those who
have been killed by terrorists and
quite a substantial amount has been
allocated.

About army deserters also, we have
released almost all of them, except a
few who had actually killed the offi-
cers. And those who have been recently
released, they have been given em-
ployment letters. Others, we are try-
ing to put them at a place. We have
taken these steps to create an atmos-
phere. At the same time, if killings go
on if abductions go on and violence
continues, then the congenial atmos-
phere that was being attempted to be
created, gets vitiated. That is the pre-
cise instruction being. given to extre-
mists, terrorists and secessionists
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across the border and is being execut-
ed. Very selective  killings are being
done. May 1 assure that House that
there is going to be no compromise on
this. We will come down heavily on
these. While on the one side, we will
remove any sense of injustice on the
other we will also remove any sense
of any community or section being
suspect. Not only we will remove this,
but positively we will also involve
them because it is not the People of
Punjab now. The people of Punjab do
want peace. They are fed up and if
you look at the killings, more Sikhs
have been killed than the Hindus. I
was looking through the data.

So, while on the law and order side,
there is deep concern, on the political
act. vity side, I must say that meetings
are being held. Vajpayeejee is here.
He had gone; other leaders had gone.
From the Left parties Surjitji had
gone. Devi Lalji had gone from our
side. So, this is one thing which was
cal meetings and political rallies had
cal meetings and political ralies had
to be stopped. Now it is possible to
hold these meetings. Not only holding
them, in large numbers people are
coming now. So, I think there has been
positive progress on this side. But,
unless there is. a congenial atmosphere
and. if a normalization process is not
there, 1 think the democratic process
itsslf gets stalled For restoring the
democratic process fully, first we have
to establish a congenial atmosphere,
and that is our approach to the issue
of Punjab.

On Ram Janma Bhoomi and Babri
Masjid, some contact was made and it
was suggested that after Ram Navami
discussions be held on the 5th of next
month. So, the date has been fixed to
contact and have a dialogue on the
Ram Janma Bhoomi.

The issue of Mahem was raised.

SHRI SUBRAMANIAN SWAMY:
Before that, what was the contract
made?

SHRIMATT RENUKA CHOWDHU-
RY: Don't answer this.. Xinteimo-
tions)....
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SHRI VISHWANATH PRATAP
SINGH: May I assure you that we are
bound by our manifesto? And what
we assured anyone, all the 80 crores,
in our manifesto, we will implement
it. There is nothing beyond that.

SHRI SUBRAMANIAN SWAMY:
That is not the thing. Shahi Imam
said that you have a written, signed
agreement with him_ as if he is the
President... (Interntption).

SHRIMATI RENUKA CHOWDHU-
RY: What was the statement of Shahi
Imam?.. (Interruptions)...

SHRI SUBRAMANIAN SWAMY:
Are you intervening on his behalf?

. (Interruption)..

SHRI VISHWANATH PRATAP
SINGH: That is a reiteration of the
is a reiteration of our National Front
manifesto.

SHRI SUBRAMANIAN SWAMY:
Is there a signed contract between you
and Shahi Imaran. (Interruptions)...

SHRI VISHWANATH PRATAP
SINGH: There is no contract....
(Interruptions)... Let all these
doubts be removed. Otherwise he will
raise them further.

SHRI SUBRAMANIAN SWAMY:
That is right—you know me!
SHRI VISHWANATH PRATAP

SINGH: That is a reiteration of the
National Front manifesto.

About Mahem the point was raised...

SHRI SUBRAMANIAN  SWAMY:
Madam, when 1 speak, Renuka inter-
rupts. You don't stop her (Inter-
ruptions)...

THE DEPUTY CHAIRMAN He has
not allowed you to interrupt. So, I am
allowing you to speak so that she can
interrupt and, so, both of you are in-
terrupting!

SHRI VISHWANATH PRATAP
SINGH: It was our party which made
a specific request to the Election Com-
mission for a repoll. It might be the
one instance where the party itself
may have made a request for a repoll
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of the election. Violence, wherever it
may be, whether it be at Amethi or
at Mahem, we are totally against it.
We need not  support it nor do we

cover it.

SHRI SUBRAMANIAN SWAMY:
Whether by Central Government or
State Government.

SHRI VISHWANATH PRATAP
SINGH. I have made it very clear
that to uphold a democratic tradition,
we are ready to forgo the Government.
And to uphold a Government we are
not adopting the politics of slaughter-
ing democratic traditions.

SHRI V. NARAYANASAMY: Has
the Chief Minister of Haryana said
that?... (Interruptions)...

SHRI VISHWANATH PRATAP
SINGH: Let me answer. Madam, I
have no mechanism by which in just
ideas, announce it and give all the
answers. 1 have to proceed answering.
I am coming to the point. Please have
patience. Learn something from me,
at least... (Interruptions)... Let me
answer.

SHRI S. K. T. RAMACHANDRAN:
What is the... (Interruptions).

SHRI V. GOPALSAMY: You have
got a very good master!

SHRI VISHWANATH PRATAP
SINGH: If 1 were to give up demo-
cratic traditions, I would have been
continuing in the Government and
now, perhaps, sitting with you... (In-
terruptions)...

SHRI S. K. T. RAMACHANDRAN:
To get power ................ (Interruptions) m *

SHRI PAWAN KUMAR BANSAL
(Punjab):  Madam, is he suggesting
that sitting on this side is not being
democratic?

SHRI VISHWANATH PRATAP
SINGH; 1 have seen the recording in
the Newstrack and also the incident
of a person being killed and beaten
to death. Government is asking the
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Haryana Government to take the ful-
lest action against the guilty and in-
form the Central Government what
action it has taken. Because it con-
tains evidence and cases of people, it
is being sent to the Haryana Govern-
ment.

SHRI SUBRAMANIAN SWAMY:
When did you do that? (Interruptions)

SHRI VISHWANATH PRATAP
SINGH: May [ assure you on this
that all democratic norms will be up-
held.

A TR avm WA (Fal wAw)
WA wgEar, Aoy qgnfar A,
Ay 9uTh W& AT &, & arAl
qEar § f& 3gw ﬁfawrma-
(saaat)

SHRI VISHWANATH PRATAP
SINGH. Madam, I am not yielding.

THE DEPUTY CHAIRMAN: He is
not yielding.

SHRI  VISHWANATH PRATAP
SINGH: 1 have not  been able ot ans-
wer. (Interruptions)

ot W Atq arew . TE Ferw
F AT g, AT aga @I Fray I
RCAEAE & ?ﬁ"fgﬁ AT T&qT FT
% & %fmngqﬁfzﬂ'a'rgq
gAT, wAT IAT TATRGT T WA qﬁ?
ST war g7 wrs gwrA gaEr gy
g%, Jga {1 F Far @YX gq @
TAFET AT AtET ¥ T & ﬂl':l AT
ZEFT agted rﬁ'(tg% | 3Er F
arAm Agar g f& oag #E G
Ffaa i ?

¢ aoaw wmar&;m
wgiadr, 99 fm'l'e?rﬂs: iz B T
2 faaw w9 9gw FT guy Fog
g 47 g foast qus fag T\
FT AMT ¥ ArT ITAr ? Ig¥ ofrgiv
¥ fau gy ¥ fear 7 uE 2R
AT | IEEY F9E o2 frareT T
FL AR FIT IqT M ¥ | IF
T F oW @F AT g gad

.« .o (e
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SHRI VISHWANATH PRATAP
SINGH: 1 have asked the Haryana
Government to enquire into it. (In-
terruptions) 1 am not going, to wind
up. I cannot be bullied into winding
up. I will continue my answer. If it
is not finished, it is not finished. I
will continue in this fashion. How
many days it takes, I do not know. I
am not winding up- On certain matters
I am very firm. I am not going to wind
up like this. I am going to answer.

SHRI P. SHIV SHANKER: Mr.
Prime Minister, [ just want to say
one thing. Some of the Members on
the other side every time go on pro-
voking. That is not fair. Being on the
Treasury Benches, all the more you
should be responsible to keep quite.
Don't go on interjecting every time.
Don't try to provoke. That is not fair
on your part.

SHRI VISHWANATH
SINGE Let me finish.

PRATAP

On foreign policy, at least on the
policy... (Interruptions) Please
There is a limit. Yet I will not lose my
temper, but I will certainly raise my
voice. There is a limit. We are cross-
ing the limit. I am on a topic on which
there is no difference between us, the
foreign policy.

I am thankful that no criticism of
the policy as such has been made. It
has been evolved through national
consensus, and it is something which
belongs to the whole country.

Just now the wvisit to Namibia-
there important leaders came in the
delegation—gave a message to thie
people of Africa. There are commit-
ments against colonialism, against
apartheid. It is something that crosses
party boundaries. It is the commitment
of the people of India and not only
of the Government, and this message
we could convey. We met Nelson Man-
dela and the President of Namibia.
May 1 say that they are fully assured
of the initiatives being taken by the
Government and the people?

Recently, the Foreign Minister of
China had come. May I report that
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the initial talks have been very en-
couraging?

Mr. Shiv  Shanker rightly said on
this matter that it is a question, an
issue of evolving consensus on this
matter. On these matters also basically
the Government will have an approach to
take parties into confidence for a consensus.
Now to say that because Pakistan is mak-
ing these statements it is a sign of weak-
ness and it is supporting terrorism because
of the weakness of the present Govern-
ment let us not extend these arguments.
From October, 1988 the previous Gov-
ernment was also making representations
to Pakistan in this matter but I never said
it is a sign of weakness. There are cer-
tain circumstances and we all have to face

Today, Mr. Arafat is with us. May I
say it is an honour for all of us that Mr.
Arafat is here. He is a symbol of cour-
age and conviction and of hope of the
Palestinian people. We fully endorse the
right of the Palestinian people, the inalien-
able right of self-determination and we
are totally with the cause of Mr. Arafat.

The Government's stand on the Simla
Accord has had a wide acceptance even in
Windhoek in Namibia where I went. 1
had dialogues with Mr. Eduard Shevard-
nadze with Mr. James Baker of U. S. and
other African leaders and there was a
general appreciation of the stand of Gov-
ernment of India and I think we have a
plus point there.

Regarding the return of IPKF troops,
they have carried out a very difficult task
under the assignment of the Central Gov-
ernment. They have made great sacri-
fices. 1 want to pay a tribute to the
jawans who have participated in Sri
Lanka. I hope that peace will come to
all sections in Sri Lanka and that will be
our main objective of foreign diplomatic
initiatives that the people of Tamil origin
like their stay and their democratic as-
pirations are fulfilled,
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THE DEPUTY CHAIRMAN: Mr.
Prime Minister, hon. Member, Mr. Syed
Sibtey Razi wants to speaks something
about IPKF.

o &z fsd @ (SwT W) -
CF &Y arat ax WA qEl AITE! LA
festar sgar | mnE Afadeay  H
W q@ig 71 g g s amafes
ERIE. L,

THE DEPUTY CHAIRMAN: You
wanted to speak about IPKF and not
about minorities.

oft Fox fasd 7ot - Ao TroFo UKo
Ffag ¥ us w9v ag ¢ e faw
& T t, gme dAggEl JF
& E, gt sl A & & 5yl 9g,
ar faq Ar & paifeai §r § Sae)
e ¥ UF Qe w2 sy
waFt  gTere Y A fRaran
wAar aifed fawdr f& gars 3w &
AAT AT 7% & A wylA sl e
aglT Sqrat & fag agiafs sfa
& A TF [T A qER FAr IE
gard Am & fau #T o @AY
gfea % ¥ oy & fau &
3aEl qi ™ ¥ fardAhm g
a%‘ S n T
THE DEPUTY CHAIRMAN; The
Chair also agrees.

SHRI ~ SUBRAMANIAN  SWAMY:
After the ipkf withdrawal the Tamils
are not safe. What is the Government of
India going to do to see that they do not
go through the same process again?

SHRIMATI JAYANTHI NATARA-
JAN  Madam, the Minister of State for
Defence had gone to yesterday's function
to receive IPKF jawans who were returnng
and he was asked "The Provincial Gov-
ernment in the North-East have become a
dead letter" just like what the hon. Mem-
ber said just now—"how are you going
to protect the Tamils?" Madam, the Press
report says that he has said "Well, this
is an internal matter of Sri Lanka and the
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Government of India has no further busi-
ness to interfere... "—as if we have been
interfering so far with the Tamils—"We
will not interfere any more in the internal
affairs of another country. " 1 want to
ask the Prime Minister because I am an-
xious about the people of Tamil origin.
Are they going to leave the Tamils to
suffer like this? Is this the official posi-
tion of the Government of India in Sri
Lanka? (Interruptions)...

SHRI V. GOPALSAMY; Now the
Tamils in Sri Lanka are very happy.

THE DEPUTY CHAIRMAN: The
Prime Minister will answer... (Interrup.
tions)... Mr. Gopalsamy, anything which
is spoken about Sri Lanka or Tamils does
not become your property. Let the Prime
Minister — answer...  (Interruptions)... No
clapping. You know we feel sorry for
those people. That is why Members are
asking questions. Let him answer. You
will also be enlightened.

SHRI VISHWANATH PRATAP
SINGH: Madam, 1 quite share the sen-
timents of the House that we should
honour our jawans who had gone to Sri
Lanka and carried out their assignment
and the Government will find a way to
honour them suitably Then regarding
safety of the Tamil people there, we are
quite concerned with this and let us not
always take the gloomy picture of the
situation The forces had gone there—
let us not forget—on the invitation of the
Sri Lankan Government and it has been
our principled stand that we do not force
our forces anywhere. They had gone on
invitation, when they said, "we do not
want the forces" the Government decided
to withdraw them. So, the military force
alone is not the method to bring pres-
sure. There are various other ways also
of trying to resolve the situation and we
will exert all our pressure or tactics at
our command to see that the lives of the
people of Tamil origin are safe. Let us
see how the situation develops and how
thines develop there.... (Inerraptions)..

SHRI V. NARAYANASAMY: Madam,
the refugees who have gone from Orissa,
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the Chief Minister of Tamil Nadu refused
to take them for reasons best known to
him because he is no more a saviour of
Tamils... {Interruptions)

THE DEPUTY CHAIRMAN: That was
raised in the House. (Interruptions).

SHRI V. NARAYANASAMY: I would
like to know as to what steps the Gov-
ernment is taking to rehabilitate those
people. (Interruptions)

SHRI VISHWANATH PRATAP
SINGH; Now coming to Nepal, I think
the exchanges so far between the two
countries have at least given an opening
for further initiatives. The suspicions
have been removed and on the one side,
we have conveyed that Nepal has to be
sensitive towards our security interest on
the other side we do realise that Nepal is
a landlocked country and we have always
had good relations and we want to pro-
mote them and also look to the special
difficulties that they have. I think, there
is now greater appreciation on both sides
and the intransigence that was there ear-
lier, I think that is not there and there is
on both sides a will to find a solution.
(Interruptions). Madam either you say,
this is a Question Hour and I am to ans-
wer all supplementaries on any question
that can be raised... (Interruptions)

THE DEPUTY CHAIRMAN: You
please do not answer if you feel it is not
proper to answer. It will not go on like
this. Mr. Subramanian Swamy, this is my
last request to you... (Interruptions)

SHRI SUBRAMANIAN SWAMY: It is
a fundamental question that there is a
struggle for democracy going on in Nepal
and if the Prime Minister does not want
to answer. | withdraw it.

SHRI VISHWANATH PRATAP
SINGH: You should advise him to go
to Kachchativu and much of the problem
will again be created.

SHRI SUBRAMANIAN SWAMY: In
Kachchativu, the fishermen have not been
allowed to go and celebrate St. Anthony's
Day since you became  Prime Minister.
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It is a great shame on the people of
India.

SHRI VISHWANATH PRATAP

SINGH: Now, from live issues, let us
come to some little more complacent
issues of the economy and one of the
important things of the agricultural sec-
tor... (Interruption).

SHRI JAGESH DESAI (Maharashtra):
Madam I would like to know whether
there will be lunch break or not.

THE DEPUTY CHAIRMAN: Well, I
don't think we can have lunch break be-
cause we have still a lot of discussion on
the Railway Budget, We will continue
with it.  (Interruption). Yes, you can
have lunch. 1 cannot ask the Members
not to have lunch. They are most wel-
come to have lunch after voting.

SHRI VISHWANATH PRATAP
SINGH: Prof. C. P. Thakur had raised a
point about investment in rural sector and
of prices of agricultural produce. On this
we have already made statements that we
will take cognizance of the managerial in-
put by the farmer. If there is inflation
between the date of announcement of the
price and when he actually gets it the
inflation component will be taken care of.
The minimum wage or the real wage,
whichever is higher, will be taken for cal-
culating the minimum price. All these
decisions we have taken and I need not
reiterate them, We have involved those
who are involved in farmers' movement
like Shri Sharad Joshi in formulation of
agriculture policies. But I want to bring
the broader aspects of this before you.
What plagues our agricultural sector now?
The total investment in agriculture has
increased steadily up to 1978-79. This
is the graph. The gross investment went
up. After that it has declined. There
was a rise. But it never crossed this, in
real terms. This is your total investment,
public and private. It is increased steadily
up to 1978-79. Thereafter it declined
steadily. It rose up again in 1986-87.
But the absolute level of investment is
never crossed. We have not gone beyond
that stagnation of investment. Private in-
vestment in agriculture has also sharply



323 Motion of Thanks on

[Shri Vishwanath Pratap Singh]

declined. That is very serious. Public in-
vestment has stagnated through the 80s.
So it is not a political decision that we
put more money in the agriculture sector.
it is a purely economic decision which is
now absolutely needed to inject money into
it. Expenditure has rises but investment
has not risen. One of the reasons why
the private sector investment is not going
On increasing is, perhaps, in the north-
western region saturation has reached.
Increase of profitability is not there.
Terms of trade are continuously deterior-
ating. This hinders further investment.
Let us not look at populist measures, as it
as many times described. Let us look to
this malaise which is going to hit us very
hard. (Interruptions).

SHRI JAGESH DESAL I will give
you some figures.

SHRI VISHWANATH PRATAP
SINGH: I am never able to complete it.

THE DEPUTY CHAIRMAN: Mr.
Jagesh Desai, you can ask the Minister for
Finance. Let wus finish this. You all
have to so for lunch.

SHRI JAGESH DESAI: This is about
the figures in the Central Plan.

SHRI VISHWANATH PRATAP
SINGH: We will discuss the Plan. There
will be a discussion of the Plan. All
right you blame us but see the real situ-
ation. That is what [ am trying to do.

SHRI JAGESH DESAIL: This is your
Budget paper. (Interruptions'), The total
Central Plan has gone up by 10 per cent,
but agriculture has gone up only by six
per cent. (Interruptions)

SHRI VISHWANATH PRATAP
SINGH: I can debate on that also. We
have gone Up from 44 per cent to 49 per
cent in the rural sector.

Now, public investment also has de-
creased. That is also one reason why pri-
vate investment cannot take place. Cer-
tain things like irrigation projects cannot
be taken care of by the private sector. So
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all this has a cumulative effect and where
there is need there is no local resource.
Poverty is there. And therefore, we have
to now include the States in this task of
revival of agriculture. Unless there is the
full package of the States and the Centre,
it will not be possible for us to tackle
the situation. 1 think the Inter-State
Council that has been formed can play a
very important role.

On the industrial side may [ say that
industry and agriculture go together? I
want to make it clear that by emphasising
agriculture, we do not want to underrate
industry. They reinforce each other.
And we need heavy industries also. Let
there be no indication or signal that heavy
industries are not needed. But agro-based
industry is something to which we want
to give a further boost. It will fit in our
socio-economic pattern and will also give
more employment, employment apart
from agriculture, in the rural sector.
Small scale sector and agro-based indus-
tries will fulfil this and emphasis on emp-
loyment has increased. We have to in-
crease the competitiveness in exports.
Seeing our balance of payments situation,
I think, we cannot close our eyes to the
external market. And our export thrust
will be there and the Government will
give positive support to exports and also
increase the competitiveness of our expor-
ters. The question is, how much net
foreign exchange earning is there. There
can be one dollor earned from a lot of
exports and one dollar earned from very
low exports.

Agriculture is another sector like other
labour-intensive areas where the net fore-
ign earning is high. On controls, Seeing
our balance of payments situation, we
have to be judicious on it. but at the same
time we will have to see that supply of
raw-materials is there. 1 did hint to you
last time the POL situation is such that
we may have to think seriously in those
terms. And we have to shift in our in-
ternal market from discretionary controls
which is the file going to every desk and
decision being made—it takes time, also
leads to corruption and also not to action
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in resource allocation—to non-discretion-
ary controls where you have to priorities
your items where you want investments
because we are short of resources and we
cannot  follow laissez faire, Laissez faire
is not that we can do. We will have to
give direction to the economy. But the
system of licences, quotas and controls
takes so much of your time that we have
to use the more elegant method of finan-
cial control by which we direct our in-
vestments. This will be broadly our pat-
tern and I think, this will also get  the
support. Shivshankerji made a very im-
portant point of inclusion of land reform
laws in the Ninth Schedule. May I  as-
sure you that there are 55  pending land
reform laws which have not been put in
the Ninth Schedule. Some are  with-
drawn, but whatever are there we  are
bringing in legisation for putting; them in
the Ninth  Schedule, I think, that is a
very important decision because the poor
get this small price of paper the
patta,

but they never get the piece of land, and
on what the Government gives on
that

they have to spend money to get the land
and unless we address ourselves to those
people, we will not be able to give equity
in the  system, socio-economic  system.
On land reforms, we also have to in-
volve, in some way, those people who are
the beneficiaries because a lot of benami
and all that is there. And that cannot be
corrected unless we involve those who are
affected, and T think, the toiline masses
will have to be brought forward in the
management and implementation of many
of these schemes. Only then it will be
ensured that all that is done. Regarding
labour paricipation in management, we are
bringing legislation based on secret ballot
and within this year we want to see that
in the public sector, labour participation in
management is implemented, and 1 hope
that even that private sector will adopt
this mode and that becomes the ethos of
industrial relations. We  have already
notified the law on  atrocities against
SCIST people and from 30th January that
has been now notified and. d now it is an
effective law. About right to work, many
hon. Members of Parliament made this
point, I think we must have interaction
across the board—and we will be interact-
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i mg with all the parties and within our-

selves—and we will be bringing forward
the proposals here for your approval on
the right to work.

SHRI JAGESH DESAL This provi-
all. There is no value.

$f v senfag (fze) :
YHTT WAl Y, Sl ogEw @y gl
ST AW W owET. .

A faase saw fog oA
FAAT O F W WE | 92w A
atg ¥q &ifaw | q9 aa gA fag
BT al wara g & & | 45 fadz
sa AU WY |, ., (=)

With regard to the right to work, if you
see our socio-economic system, you will
find that there is one section of society
which has no right except to work and
this has been the most down-trodden sec-
tion of the society for thousands and
thouands of years. But our society has
been so structured that there is no right
except to work. But even those whom so-
ciety has condemned saying "You shall
not have any right except to work. ", even
they are not getting work. [ think we
have to adjust ourselves in any legisla-
tion to be adopted first and the right to
work cannot be brought about unless the
concepts and the social values of work are
also changed. We cannot downgrade
work itsef, labour itself, and then say
that we shall have the right to work. Who
will work? Those who are nearer work
are the last in the rung and those who are
further away from work are the highest.
A social transformation must take place
and if this is not backed by legislation, it
will never have any meaning. So, right to
work is something which is not only leeis-
lation or law, but it is also restructuring
the whole socio-economic order. Only then
it can have any meaning. We may legis-
late, but we may not do anything else.
The right to work will have mean'ng only
when transformation of the socio-econo-
mic order takes place.
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Also, Central legislation for agricultu-

ral labour is under consideration by the

Government. This is one demand. In the

unorganised sector, there has been no

Central legislation. That i also under

consideration and, maybe, hopefuliy, we

may bring forward that after all consul-
tations.

Then, Mr. Shabbir Ahmad Salaria ad-
dressed himself to the point of implemen-
tation within a time-frame of the Gujral
Committee's recocmendations. May [ as-
sure him that we are fully committed to
this and already a Committee has been
formed to look into this and make its
recommendations?
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Many a time, Madam, on such Com-
mittees, comments are made and it is said
that this Government is appointing com-
mitttes only. I want to defend it. But
even the statutory committees are listed
as new committees. The National Inte-
gration Council is also termed a new
committee. Anyway our style is of con-
sultation and taking all views into con-
sideration. We do not have a permanent
coterie. Therefore, we have comnuttees.
That is the point. When you have a per-
manent coterie, then you don't need com-
mittees. If there are no consultations,
there is no interaction.,.

SHRI V. NARAYANASAMY; With-
out committees and commissions you will
not survive.

S 937 I AtF: W9 AT
FT A8 A% TAMRT . . (swEET)

A Fqw A 0 S Uy
aferz ot vifem @At a9z T @
& gafau wm gar oF £

st freaaig gqie fog: 51 & %2
@ g wa & Ragm 3w oaq
FET (smaur)

#t qAGeAR TR ;AR TF
FIHIT g1 A8 TRl Fgarg | T g3
T 7 (smaEgyT)

SHRI VISHWANATH PRATAP
SINGH; Committees alone don't solve
the problem. But we want to take all
shades of opinion into consideration. It
is our style of functioning. Now I want to
make an important point. Regarding the
15-point programme we are every month
monitoring its implementation, we have
to take care of the interests of the mino-
rities. 1 want to make it clear. So far
as minorities are concerned, Government's
view is clear. It relates to any minority
in the world, anywhere. There are two
aspects to it. One is common with, every-
one. {Interruption) Please listen to me.
Let me say something. Even before I
complete my sentence you start asking
question...
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Mo g o gifew firaad (FmT waw
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SHRI VISHWANATH  PRATAP
SINGH; At every sentence if you go on
like this, then I should be given an hour
more..

So far as minorities are concerned, so
far as their security is concerned, it is
not only their physical security, they
should also feel mentally secure, they
[should feel secure of their ways of life
and their convictions. We have to en-
sure that also. We have also to see what
the reason is that they are unable to reap
the benefit of development as much as
everyone else does. Lack of education,
in them is one of the factors'. So on all
these counts, on thtir security, physical
and mental, on their sharing the fruits of
development, Government is fully com-
mitted and on a regular basis we will be
monitoring the implementation.

On Nizamuddin already an inquiry has
been ordered and if there is any lapse on
the part of anyone, action would be
taken.

As regards one-rank-one-pension which
was made by Lt. Gen. Aurora...

SHRI SYED SIBTEY RAZI 1 request
the Prime Minister to yield for one mo-
ment,..

THE DEPUTY CHAIRMAN; No, let
him complete his reply first.

SHRI VISHWANATH PRATAP
SINGH; On the point of one-rank-one-
pension made by Lt. Gen. Aurora, we
will be coming with a proposal to the
House.

Shri  Shabbir Ahmad Salaria made a
point regarding setting up a commission
for appointments and transfers of Sup-
reme Court and High Court judges. We
are looking into this, the Cabinet is look-
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ing into this matter, and we will be com-
ing with our proposal so that the judiciary
retains its dignity and position. Shri Kapil
Verma made the point that the Prasar
Bharati Bill was a shame. Now May I
state what is proposed? There will be
eleven persons on the Board. There will
be only one representative from the Min-
istry of 1. & B.

2.00P. M.

The governors are to be appointed by
a committee consisting of the Vice-Presi-
dent of India, Chairman of the Press Coun-
cil and a nominee of the President of
India. And the procedure for re-
moval of Governors is the same as that
for the Chairman of the UPSC. This is
a very strong body. And I think that wild
these provisions there can be no don'
that the autonomy is genuine and real.

Shrimati Asima Chatterjee made a point
that Government should take immediate
action for development of wasteland. Tde
resources with the Central and State Gov-
ernments, including funds received through
external assistance, will be of the order
of Rs 550 crores. There is a substantial
allotment in 1990-91.

Shri Jadhav made a point about power
generation facilities in Maharashtra. He
may be pleased to know that the plant at
Uran has been cleared at an estimated
cost of Rs. 85.86 crores. (Interruptions)

Shrimati Margaret Alva made a point
regarding security arrangements for Shri
Rajiv Gandhi. The provisions are that
there are four bullet-proof cars. Six more
cars have been provided Two hundred
and eighty-four people, which include 20
of NSG, National Security Guard, have
been provided. And the estimated cost is
Rs. 1 crore. For his recent visit outside
the country, to Nambia, and his return
via London we gave instructions that full
security should be given—ring security or
whatever is there. So we are taking the
fullest action on this, and there is no let-
up. (Interruptions) If need be, we are
ready to provide more funds. I do not
want anyone to feel... (Interruptions),
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=R M wEATw FEv (s Trw A
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At Uq fama ramA: A9 s
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ol qEF FAITatA ;. HIWIT
T HTET ST AR, .. (saqur)

ot qrgets Tag  wegafaan:
WITTT aF ATAT qrfzd
(Interruptions)

SHRI PAWAN KUMAR BANSAL;
You are making finance the sole crite-
rion...

(Interruptions)

SHRI DIPEN GHOSH (West Bengal);
Sir, a tragedy had occurred. A Prime
Minister of our country was assassina-
ted—a great tragedy had occurred—in the
face of fuller security provided by the
Congress (I) Government (Interruptions)

SHRI VISHWANATH PRATAP
SINGH; I want to assure that apart from
four bullet-proof cars and other six cars,
2S84 people, including 20 of NSG, costing
Rs. 1 crore, if more is needed we will
do more. (Interruptions) In fact, 1 have
sanctioned Rs. 25 lakhs more. Madam De-
puty Chairman, even when the Govern-
ment does what they Kay, they are upset.
(Interruptions) May 1 thank the hon.
Members for their suggestions) on the
Motion of Thanks to the President? Thank
you, Madam.

(Interruptions)
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!ﬂ'mﬁﬂm:xaﬁmlﬁ
Th FETA BT ARAT ...
(sa3aw ). ..

At Awt gafeEn (qawm)
HIgE W% AET .., (@)

v'{mmt‘a JCFIET UTE  ATET 9T
¥ W T 0
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WErRAT, WU aEEdr AT 9W A §
& wnd 9qx & gd snas fEar ar
fa 1 Fo 9 W qF @ waEr
alw § 9% {4 W AT gaw
aME IT | Wy H T ZWIT fam W
| To aHA Y ¥ AR gm e WA F
FAT W RRA 7 1 72 g6 WiTT 6T -
Feg 4 o7 | wIR e agi g
TP THARNG AT IO S 9
Madam, the Chair had assured us that
if there is any question to be put to the
Prime Minister, we could do so afterwards
and the Prime Minister would reply But
he has already left. What is your ruling?
To whom have we to put questions? Who
will reply to our queries?

THE DEPUTY CHAIRMAN; Let
everybody speak and then I will give my
ruling.

SHRI V. NARAYAN ASAMY; Madam,
we have given amendments to the Motion
of Thanks_ While moving the amend-
ments, we have a right to speak. When
we speak, the Prime Minister should be
here to reply. Where is the Prime Minis-
ter? He has to reply to the points raised
by the Members. Who is going to reply
now? Madam, the Leader of the House
is sitting here. Let him answer. Who will
be able to reply when the Members speak
on their amendments?

(Interruptions)
ot At guiedn : 2n 2FT am
T OARIAAT A 43w ) 2fEd zard
g F FaF @ fasr &
=Y TR A@ AT : ugEan, 5U
TEeqT 9w § 1., (@mEwr)
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[+ fagzatra qraatr raa] -
aifgl w¥ziiza @it Naw 3 g
wTd q9 agl 4z wifgr

SHRIMATI JAYANTHI NATA-
RAJAN; Madam, it is a convention of the
House... (Interruptions)

SHRI V. GOPALSAMY: Rajiv Gandhi
never used to sit here.

ot daz fasd ot ;. eyAamf
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T g fv omm g ot stfas
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SHRIMATI1 JAYANTHI NATA-
RAJAN; Madam, 1 have a point of
order. I want to bring a point to your

notice. Madam, all the Hon. Members
speaking before me have brought it to
your notice that it is the convention of
the Housve—surely there can be differences
of opinion when you are emotional and
maybe he says something which we do
not agree with—that when you are going
to have amendments on the Motion of
Thanks to the President's Address, which
has to be sent to the President, at that
time the Prime Minister should be in
the House. Madam, it is unfortunate that
the Members of the House feel that the
Prime Minister has walked out. It
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amounts to an insult to the President and
also an insult to this House. (Interrup-
tions),

THE DEPUTY CHAIRMAN; Now we
have discussed this debate } _ -

T A, T4
et & Avforg | o e, AATIET G
gar aw 9 gy fame 7oA
g7 @fic 1 @ fae drg R
T @ O | AT A %Gﬁ;m’zf.
dtec ws % g g1 | LA
TEE A W) F AEL AT W
arir § T s feaded W A&
amar §fn samw daEr o 73, 1/2
W2 @ wqrar fomrd fyar ) s Ar
A wad 51 Fr§ dizadinT T8
3 @ nF amar g fr e amwe
Z'Ta g 919 IT A% WA AT )
3 sAqr ara &7 01 ... (EEEw)

s QT FAIT AAw T R 9T
g oara & 1 sm AT ag @ fE
arg ¥ sma Fy ofea g dar
2

SHRI V. NARAYANASAMY: Ma-
dam, he should have taken your permission
before leaving.

SHRI V. GOPALSAMY; What was
Rajiv Gandhi doing? (Interruptions)

SHRI V. NARAYANSAMY,; The Prime
Minister should come back to the House.

SHRI V. GOPALSAMY; Don't worry,
we will sanction Rs. 10 crores more for
the safety of Rajiv Gandhi.

stataf gefdn:  w@ew, =@
1§ BTy 4T 3T T AE & W@
qUETLT FT @AM E )

oy WA A g3 fawr
F AT g |

SHRI V.NARAYANASAMY: The
Prime Minister ran away. (Interruptions)

oY 17 Ftw AleF : IvamalE
s, § aqd frdsa s fi et
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We have the Railway Budget to be dis-
cused I would request the hon. Mem-
bers. Let us go ahead with the amend-
ments. You can raise your points and
these will be conveyed. I shall now put
the amendments to vote. (Interruptions)

SHRI V. NARAYANASAMY: Kindly
see to it that the Prime Minister comes
here. (Interruptions)

THE DEPUTY CHAIRMAN; The
Prime Minister is not in the House. We
have to complete this. The amendments
have already been moved. I am going to

put them to vote, (Interruptions) zrz.z £
Friargr fefr & 958 a1 onEe
T Qv F A e g7 5T TE

1

SHRI M. M. JACOB; Madam, the
convention of the House is that when-
ever the Motion of Thanks on the Presi-
dent's Address is discussed, the Prime
Minister used to be here throughout. It
is a question of propriety and conven-
tion... (Interruption) unless you take a
decision as you like.
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THE DEPUTY CHAIRMAN; It is not
my decision. (Interruptions) We have to
complete the other Business of the House.
(Interruptions)

St Tw = fawa (39T 9ew) ¢
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SHRI V GOPALSAMY: Many times.
Rajiv Gandhi was not at all present. {In-

ferrupiions)
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I shall now put the amendments, which
have been moved, to vote. (Interruptions)

SHRI N. K. P. SALVE; Madam, give
me half-a-minute I have no intention to
add to your troubles. But there are cer-
tain basic questions of propriety ana
convention involved. To that is the add-
ed factor... (Interruptions)

SHRI V. GOPALSAMY;1did not
laugh. Please do not look at me. (Inter-
ruptions)

SHRI N. K. P. SALVE; Madam, add-
ed to this, consider the factor that you
were a party to telling the House that
should there be any points arising out of
the debate, the Prime Minister would
reply to the points raised So far as my-
self and my party are concerned, we are
not happy that it had to go on for three-
and-a-half hours. Partly we are to be
blamed and partly they are to be blamed
But one thing is' clear absolutely. You
were a party to saying that the Prime
Minister would reply to the points raised.

SHRI V. GOPALSAMY; He has re-
plied.

SHRI N. K, P SALVE; You -aid that
we should wait for his speech to be over
and then, thereafter, we should address
our questions to him. Madam, since you
have said and since you have promised
to the House, it is imperative that the
Prime Minister considers it as a part of
his obligation and duty to abide by it on
both the scores. Not only the conven-
tion is flouted, this amounts to very severe
disrespect to the House. I am afraid, on
this point if the convention of the House
is not followed, if the disrespect shown
by the Prime Minister is to be condoned,
we will have no other option but to walk
out.

(At this stage some hon. Members left
the Chamber. )

THE DEPUTY CHAIRMAN; Let me
reply to Mr. Salve. I want to keep the
record straight. 1 had given the assu-
rance to the House that if the Members
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did not interrupt the speech of the Prime
Minister, I will see that he replied to the
points, but I cannot ask anybody to speak
for 3-112 hours and then to sit again to
reply to the points. We have got other
business of the House to continue.

Now I am putting all the Amendment;
to vote—Amendment Nos. 1 to 10, 14 to
62 and 75 to 83.

Amendment Nos. 1 to 10, 14 to 62 and
75 to 83 were negatived.

THE DEPUTY CHAIRMAN; 1 shall
now put the motion to vote.

The question is;

That an Address be presented to the
President in the following terms: —

"That the Members of the Rajya
Sabha assembled in this Session are
deeply grateful to the President for
the Address which he has been plea-
sed to deliver to both Houses of
Parliament assembled together on the
12th March, 1990. "

The motion was adopted,

THE DEPUTY CHAIRMAN; Now we
take up discussion on Railway Budget.
(Interruptions). The House wants to have
lunch. The House is adjourned till 3. 00
O'clock.

The House then adjuorned
for lunch at twenty-eight minutes
past two of the clock

The House reassembled, after lunch,
at eight minutes past three of the clock,

The Vice-Chairman (Dr G. Viaya Mohan
Reddy) in the Chair.

. THE BUDGET (RAILWAYS) 1990-91
GENERAL DISCUSSION

n. RESOLUTION APPROVING RE-
COMMENDATIONS OF RAILWAY
CONVENTION COMMITTEE—

Contd.

[26 MAR. 1990]
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SHRI VITHALRAO MADHAVRAO
JADHAV (Mabharashtra); Mr Vice-Chair-
man, Sir, I rise to give my comments on
the Railway budget. This budget, which is
not for the poor people, does not contri-
bute either to the Indian economy or
to the efficient functioning of the railways.

But, Sir, there is one thing which I
do appreciate. In the beginning of his
speech, the Railway Minister has said
that financial performance in 1989-90 was
extraordinary. As you know, our former
Railway Minister, Mr. Madhavrao Scindia,
was one of the best Railway Ministers...

(Interruptions)... Our former Finance
Minister has become your Prime Minis-
ter. Our former Railway Minister, Mr.
Madhavrao Scindia managed the Railway
Ministry in such a nice way that, as Mr.
Fernandes has stated in his speech, the
actual surplus achieved is Rs. 21. 67 crores
after the payment of full dividend of Rs.
715. 66 crores. In the revised estimates
also he has said that the total revenue-
earning loading in the current financial
year is now placed at 311 million tonnes.
Though it is short of the target by 9 mil-
lion tonnes, the performance of the Rail-
ways in the freight increase is also con-
siderably good.

Sir, you know that the Indian Railway
is one of the largest railway in Asia. Its
total length is 62, 000 kilometres. The
operating locomotive fleet is 8, 813; coach
vehicles, 37, 870; total wagons, 5, 38, 602;
total trains running, 17, 019; passenger
trains, 7, 250; and daily passengers book-
ed arc about 1 crore; 9. 59 million passen-
gers are carried in total; the total ton-
nage is 329 million tonnes.

Sir, it is indicative that under our Gov-
ernment, our former Government under
the leadership of Shri Rajiv Gandhi and
our former Railway Minister the Railways
have made a lot of progress. It was pre-
viously in loss actually. But in the last
four, five years it has started earning pro-
fit. Of course, the credit goes to our hon.
Railway Minister, the former Railway
Minister, Mr. Madhavrao Scindia.



